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should vacate Government accommo­
dation so that Government servants 
without houses can be accommodated 
in Government accommodation, what 
is the reason which has led the Gov­
ernment to change that accepted 
policy? Now these well-to-do people, 
high officers arc earning good rent on 
the one hand and are living nearby their 
offices t>o that they need not spend on 
transportation, while the poor < small 
people are being put to terrible incon­
venience, living miles away from their 
place of work. Why has the Janata 
Government taken this decision?
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CORRECTION OF ANSWER TO 
SUPPLEMENTARY ON STARRED

DELHI.
t h e  m i n i s t e r  o f  w o r k s  a n d

HOUSING AND SUPPLY AND RBHA

BILITATION (SHRI SIKANDAR 
BAKHTz With your permis icn Sir, I wish 
to the House and make an admsaion bef >re 
ap>l gisef><r the tactual errors menti ned 
in my replies to the ab ve question.

On 27th June, 1977, in the course of 
the reply to the supplementary arising 
out < f  Starred Questi< n No. 209 
regarding the regularisation of un­
authorised c l'nies, I had said that 
these C3l"nies are being regularised but 
on two occasions I said that these colonics 
have been regularised. Now, it is a 
more question < flanguage than of facts. 
Orders have been passed for the regula­
rised >n o f the unauthorised cl nies. 
There can be no going back on this. 
Only certain formalities have to be 
gone through. Even then I  want my 
statement tu read as ‘are being regularised' 
in place o f ‘have been regularised* where­
ver it occurs in my reply, to set the record 
straight.

Also I had said that 103 colonies 
which came prior to September 1962 were 
regularised, but it is now reported that 
actually n o  such colonies were regu­
larised. Further I had said that out of 
the colonies which came up between 
Septemer 1962 and January 1967,68 
co n ie s  had been regularised. But 
only 64 such c I'nies had been regularis­
ed. These orrections could not be 
made earlier as the discrepancies came to 
notice subsequently and verification has 
taken some time.

I really regret the inconvenience 
caused to the House.

« •  38 bra.

Re. QUESTION OF PRIVILEGE

SHRI VAYALAR RAVI (Chira- 
yinkil): I beg to nnve, under rule 
222, a motion of breach o f privilege 
agaimt the H^me Minister regarfing his 
statement made in this House in which 
he had stated that there was thiak, 
“ vihar” , in the Government to kill the 
opposition leaders.

SHRI JYOTIRMOY BOSU (Dia­
mond Harb ur) : How doe* it 
become a matter frr a privilege m< n r n ?  
I  rite on a p >int of vtaer t n the submis­
sion that he is making. {Interruptions).

I  am here since 1967 and we have 
known it, not through one da£s « -  
«iience but repeated 
that i f  a Member say som ething whidi, 
is not, in the opinion of another Member 
correct....( ,Interruptions)


